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BUSINESS AD VISO RY COMMITTEE 
N i n t h  R e p o r t

The Minister o f Parliamentary A ff­
airs (Shri Satya Narayan Slnha):
Sir, I beg to move:

“ That this House agrees with 
the Ninth Report o f the Business 
A dvisory Committee presented to 
the House on the 7th September, 
1957.”

Shrimati Reno Chakravartty (Basir- 
h a t ): Sir, as a member o f the Busi­
ness Advisory Committee I want to 
say that the cyclostyled copy o f the 
ninth report of the Business Advisory 
Committee meeting which has been 
circulated to us seems to me to have 
tw o omissions: one is regarding the 
allocation o f time to Shrimati Par- 
vathi Krishnan’s motion for discus­
sion on the Plantation Enquiry Com ­
mittee’s Report, and the second is 
about the one-hour discussion about 
the transport workers. These tw o 
matters were allotted time at the 
meeting and neither of these two 
seems to have been incorporated in 
the Ninth-Report. I should request 
the hon. Minister for Parliamentary 
Affairs to correct it.

Shri Satya Narayan Slnha: Shri­
mati Parvathi Krishnan’s motion has 
been put down on the agenda.

Shrimati Renu Chakravartty: But
allocation o f  time was made and, 
therefore, that should also be given 
in the Business Advisory Committee’s 
Report. That is w hy I am pointing 
this out. The one-hour discussion 
about the transport workers should 
also be included.

Shri Satya Narayan Sinha: I think
14 hours have been allotted for  dis­
cussion on the motion by Shrimati 
Parvathi Krishnan.

Shri H. N. M ukerjee (Calcutta- 
Central): Could I have one clarifica­
tion, Sir? I find that the Business 
Advisory Committee has allotted 2J 
hours for  the discussion on the food  
situation. In the printed bulletin
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dated 7th September. 1957 circulated
to us, the discussion on the food  situa­
tion has an asterisk noted against it. 
The idea is that this w ill be held it 
time permits— I wish to have a defi­
nite clarification that, in v iew  o f the 
allocation o f time by the Business 
Advisory Committee for  the discus­
sion on the fibod situation, w e shall 
definitely have this discussion and not 
contingent to time permitting. There 
is a confusion between the printed 
bulletin and this. I know that the 
hon. Minister w ould say that the 
Business A dvisory Committee only 
allocates time and the Governm ent 
decides what to bring forw ard and 
what not to bring forward. In regard 
to the food  situation. Sir, you know 
how you have been aproached by 
people from  different groups and par­
ties in this House, and I want to have 
a clarification thet this discussion w ill 
definitely be held.

S h r i  K h a d i lk a r  (Ahm ednagar): 
Regarding this Report, I cannot pos­
sibly agree with paras. 3 and 5 for the 
follow ing reasons. Though in para 
3 the time allotted to the Life Insu­
rance Corporation (Second Amend­
ment) Bill has been raised from 
two hours to thr<“ > hour-;, I think this 
is a matter involving the general in 
vestment policy and therefore this 
time U very insufficient.

Another very important point is, 
and I would like to have a ruling 
from you on this point, nowhere in 
parliamentary institution’s the proce­
dure of EuillOw ne is applied t(p Bills, 
so far as I know. I do not know 
how here on the decisions o f  the Busi­
ness Advisory Committee it is ap­
plied to important policy matters like 
this particular Bill. Therefore, my 
suggestion is that either time should 
be extended or the Bill should be 
postponed fo r  the next session.

Regarding item 5, w e are now real­
ly w orking almost at a supersonic 
speed and the w hole legislature, if 
I may sa~y so, has been turned into a 
s o r t  of legislative mill. I would like 
to say on this point, are we following 
t h e  ancient procedure where t h e



fShri Khadilkar] 
brahmins used to recite the vedic 
mantras and the sudras used to say 
mama, amen or yes? By w orking at 
such a speed w e have hardly any 
time to study the papers.

Mr. Speaker: The hon. Members
may go slow. There is no good cast­
ing aspersions on an institution where 
the hon. M em ber is also on hon. 
Member.

Shrl Khadilkar; I am not inclined 
to cast any aspersions.

Mr. Speaker: It is self-condem na­
tory. It is very  wrong. Nobody is 
anxious to rush through. There is the 
G overnm ent business. The hon. M em­
ber cannot have the cake and eat it 
also. Hon. Members must be prepar­
ed to sit longer hours. I am willing, 
I  have got able assistance also who 
are trying to accommodate me. Hon. 
Members can advise others to conti­
nue sitting. One after the other they 
are going away, slipping away. I am 
seeing all that daily.

W hat I w ould  like to  subm it to  the 
hon. M embers for consideration is this. 
There is a lot o f w ork  that has to be 
done. How is it to be done. Shall we 
relegate it all to the executive. With 
one stroke w e may say, hereafter the 
executive w ill carry on. Either we 
must do, or allow  the executive to 
carry on or allow  chaos.

Shri Naushir Bharucha (East Khan- 
desh): Extend the session. 

t
Mr. Speaker: A re hon. Members

w illing to extend the session?
Several Hon. M embers: No, no.

-  Mr. Speaker: There are equally
good number o f voices as against one 
voice for extension.

So far as the motion for adoption 
o f the report of the Business Advisory 
Com mittee is concerned, any genera) 
statement made is not put to vote. If 
any hon. M ember wants that a parti­
cular point shou 'd be put to the vote 
o f  the House he must table R’ i amend­
ment saying that threo hours arc not

12 7 5 5  Business A dvisory
Com m ittee

Business Adviaory  12 75 ^
Com m ittee

enough, it may be raised to four hours 
and so on. In the absenca o f  any 
such amendments I am not going tc  
put any o f the points made here to 
the vote of the House. I w ill only 
put the original motion.

Shri Sonavane (Sholapur-Reserved- 
Sch. Castes): May I just ask ...........

Mr. Speaker: Order, order. Hon. 
Members ought not to go on interrupt­
ing m e like this.

Shrimati Renu Chakravartty , said 
that mention has not be<?n made in 
the report about the time allotted to 
the motion by Shrimati Parvathi 
Krishnan and the discussion abcut 
transport workers. It is not usual to 
include them. The Business A dvi­
sory Committee only allocates the 
time available. The ord?r of prece­
dence, whether a particular thini* 
comes up or not is included in the 
minutes. We do not prescribe that a 
particular business ough* to be taken 
at a particular time or a particular 
occasion. Whether a particular busi­
ness ought to com e up or not is in­
cluded in the minutes

Shrimati Renu Chakravartty: 
May I submit, Sir, that as far as the 
mot on by Shrimati Parvathi Krish­
nan is concerned, that had ocen dis­
cussed earlier, but w e h id  made cer­
tain allocation of time again y e s te T -  
day, which was a little different from  
the earlier one. Therefore it is only 
right that the House should be in­
form ed o f it. In fact, I was asked by  
certain Members— they rang me up—  
about the allocation o f time and I 
had to tell them that it was a little 
different from  what it was earlier. 
It was from  that point of v .ew  that 
I raised this question. I think it is a 
mistake on the part o f the Department 
o f Parliamentary Affairs and it  ought 
to be corrected.

Mr. Speaker: Very well, w e w ill
include it.

I have already told the Business 
Advisory Committee, and T will also 
inform  the House, that the normal 
business o f the Government is carried
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on between 12.00 and the time we 
adjourn except on days which are 
specially allotted for 1'nvate Mem­
bers* Bills and Resolutions. There­
fore, these other matters I am freely 
allowing. This is not the D r o p e r  time 
for getting through their objections. 
They will have to table independent 
motions on such matters.

So far as the time is concerned, w e 
are short of tJme. 1 If hon. Members 
are willing to sit after 5.30 Vvery day 
I am prepared to  a How every kind 
of motion to be discu?srcd almost 
every day for an hoar, a,i hour and 
a half or two hours. Ia important 
matters they must be prepared to stt. 
A t any rate, for this com ng wteK 
let us s it  every day after 5.30, so far as 
non-official resolutions or motions 
given notice o f  arc concerned.

Shri ThJrumala Rao (Kakinada): 
In the bulletin it is said that we are 
going to sit up to 6.30.

Mr. Speaker: And, if necessary,
come time more also.

«#» n*3 *f;T TW (sft-Tr-TfeTcT- 
srrf rur) #

^TgTT jj fl'FWTT Jpfv 3P 3  I 
^  3|[T *PTT TT f<F f t i r r ? ?  

r f k r r r  f r - f r £  >rx f r f r  # f ^ r
f  Tf^r ^  fspp Tfr fV m  » m

5  1 r r r  ^  ?  F t
*T fV*TT 5iTm<i7 HX

w r  5mmtt, <ft wm 
*rtr H k v x a s  f:<rri ifr 

s iT m  r̂r <rM1  apt
5HT*T T̂EHIT ?

«ft fw5 : 'n jT  *fr
f>T 5?r ^  9TT?: #  5T̂ t 'TT «TT I
*rrTJT 5  Fp ^
3*r ^  ^  1 #  v%r
|  fsp ^  fT<Tt€ H rft w f r
xfrt stff f f
4 , ^  m  ?  1

«n?nfh Ti«r • w i  
tp . *rr«r arr^«fr ? * m  & r 

*> f^nr u ^ r  trwr t r m  ^  f5rJT 
3TTWT ?

Mr. Speaker; Both o f them w ill b* 
discussed simultaneously.

Shri Sonavane.
Shri Sonavane: 1 wanted to speak

about the same point.
Shri Satya Narayan Sinha: With

regard to this Life Insurance Corpo­
ration (Second 'Amendment) Bill, to 
which m y hon. friend opposite has 
taken some objection. I shall be able 
to announce within an hour whether 
wa  shall have this BiU postponed for  
the next session.

Mr. Speaker: I shall now put the
motion regarding the Business Ad­
visory Committee to the vote of the 
House.

The question Is:
“That this House agrees with the

Ninth Report of the Business Ad­
visory Committee presented to the
House on the 7th September, 1957.**

The motion was adopted.

MINIMUM W AGES (AMENDMENT) 
BILL— contd.

Mr. Speaker: The House w ill now
t»ke up further consideration of the 
follow ing motion m oved by  Shri Abid 
A li on the 7th September, 1957, 
namely: —

“That the Minimum Wages 
(Am endm ent) Bill, 1957, as passed 
by Rajya Sabha, be taken into
c o n s id e r a t io n ” .

The time allotted was 5 hours. Time 
taken is one hour and fifty-four 
minutes. The balance is three hours 
and six minutes. Shri B. K. G a lk w a d  
w ill kindly continue his speech.

Shri B. K . Galkwad (Nasik): Last
Saturday I was describing about the




